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Notification

The 9th March, 2010

No. 4—HLA of 2010/15.—The Haryana Special Economic Zone
(Amendment) Bill, 2010, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bill No. 4—HLA of 2010

THE HARYANA SPECIAL ECONOMIC ZONE (AMENDMENT)
BILL, 2010

A

further to amend the Haryana Special Economic Zone Act, 2005.

Be it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows : —

1. This Act may be called the Haryana Special Economic Zone
(Amendment) Act, 2010.

2. In sub -section (2) of section 8 of the Haryana Special Economic Zone
Act, 2005 (hereinafter called the principal Act), in clauses (c) and (f), after the
words "lease or otherwise", the words "excluding sale" shall be inserted.

3. In sub -section (2) of section 11 of the principal Act,—
(i) for the sign"." existing at the end, the sign ":" shall be substituted;

and
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tliefollovving provisos shall be added at the end, namely

"Provided that the stamp duty paid by the Developer in
respect of the transactions of immovable property entered into,
after the commencement of the Special Economic Zones Act,
2005 (Cmirral Act 28 of 2005) but prior to the notification of the
area as Special Economic Zone, shall be refunded after theSpecial
Economic Zone is so notified:

Provided further that appropriate entries shall be made in
the revenue records against the land so notified as Special
Economic Zone to the effect that in respect of the same the stamp
duty has either been refunded or not paid and its further sale by
the Developer shall not be permissible unless the Special
Economic Zone has been denotified and the benefit of the stamp
duty availed is remitted to the Revenue Department by him with
interest at the rate of 12% per annum on the said amount
chargeable with effect from the date the refund was made or the
stamp duty was not paid, as the case may be, to the date of
remission and a certificate is obtained in this regard from the
revenue authorities.".
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STATEMENT OF• OBJECTS AND REASONS

The Haryana SEZ Act, 2005 (Act No. 9 of 2006) is being implemented
in the State for the last more than four years. During the course of implementation,
a need has been felt to reconsider some of the provisions. It has been observed
that there is no enabling provision in the State Act for refund of the stamp duty
paid by a developer on registration of land purchased for the SEZ before its
notification whereas the Central Act provides for exemption thereof. Exempting
such transactions before a SEZ is notified by the Central Government has not
been found a financially prudent option. As such, the need has been felt for
making an enabling provision to permit refund of the stamp duty already paid
once a SEZ is notified. The Legal Remembrancer and Secretary, Legislative
Department has advised that the State Government (in the Industries and
Commerce Department) should carry out an appropriate enabling amendment in
Sub -section 2 of Section 11 of Haryana SEZ Act, 2005 so as to accommodate
the provisions for refund of stamp duty to make it consistent with the provisions
of the Central SEZ Act, 2005.

Necessary amendment is required to be carried out in the Haryana SEZ
Act, 2005 in order to achieve the stated objective. Hence, the changes are
proposed to be brought out through Haryana Special Economic Zone
(Amendment) Bill, 2010.

Hence, the Bill.

MAHENDER PARTAP SINGH,
Industries Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of
the Constitution of India, recommended to the Haryana Legislative Assembly
the introduction and consideration of the Bill.

Chandigarh :
The 9th March, 2010.

SUMIT KUMAR,
Secretary.
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FINANCIAL MEMORANDUM

The Haryana Special Economic Zone (Amendment) Bill, 2010 shall
enable the refund of stamp duty already paid on transactions of the immovable
property conducted before the Notification of the SEZ to the developer. It is,
however, not possible to assess the sacrifice of revenue likely to accrue to State.
Exchequer on this account at this stage as the same would depend on the
claims received in due course of time.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Section 17 of the Haryana Special  Economic Zone Act,  2005 contains
a general provision for 'Power to make rules' delegated to the executive Le.
State Government. The provisions of the above Bill ibid nowhere override the
normal scope of delegation. Hence, the memorandum evidently shows that the
rule making provisions have been made to carry out the purposes of the Act.
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